IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

0.A.No, 40,92 Date of the Order Qm4-9L -
BETWEEN
K.Nirmal Kumar . .e Applicant,

AN D

The Collector of Customs &
Central Excise,
Basheerbagh,

Hyderabad,

2. C.Naganath
Inspector of Central Excise,
Central Excise Div151on No, 32, .
Christian Literature Society /[_
Building, Nampally,
Station Road,
Hyderabed,

Inspector of Central Excise,

Central Excise Division No.5,

Christian Literature Society

Building, Nampally,

Station Road, }
Hyderabead, .o Respondents,

3. T.Chakradhar Eao, - ". ' /f

Counsel for the Applicant ., Mr,N.,Narsing Rao
Counsel for the Respondents ee Mr BE.,Devraj
CORAM 3

HON'BLE Mr,.T,CHANDRASEKHAR REDDY : MEMBER (Judll.)

. This is an application filed by the applican

under Section 19 of the. Addministrative Tribunals Act,

v

grlevance is that his senzorlty is overlooked and tha

the resPondentS 2 and 3 who are junlors to hlm are p g

above him in the seniorlty liut that are prepared by

respondents in the year 1990 and 1991. So the prese

_ 1




application is filed by this applicant to direct the
respondents to prepare a fresh seniority list dﬁly takimg into
consideration the seniority as shown in the seniority list

for the year 1989,

i1
-

2, Before approaching this Tribunal  the applicant
herein had submitted a representation dated 6,7.199C to the
concerned authoriﬁies. The said representation was not
decided, So the applicant putin another representation
dated 12,8,1¢91 to the concerned authorities requesting to
correct the said seniority list of the year 1990 and 1991
by giving the appropriate place which he was entitled to

in the seniority list. According to the applicant the

representation dated 12,8,1991 also remains undecided,
3. _ We are satisfied that the applicant herein had f
complied with the provisions of Section 20 of the AdminiStra?/l
Tribunals Aqt before_appxoaching this T;ibunal,“ag the said/}
representaﬁibné‘of the applicant remain undecided, . As the
said representations qf,tbe_applicant are not degideé)’\_g
of the opinion that it would be Just and proper towdiSFQf
this application by giving certain direction to the respon
4,  In the result the respondents are directed to
dispose of the representations dated 5.7.1QQb and 12.8.19 k’
within,2months from the date of receipt of_thiﬁo;der‘iféﬂ{?
not already decided, If the applicant continues to remaﬁ§£
aggrieved by the decision of the respondents, he would b} i
at liberty to appro&ch this Tribunal afresh in accordanJ
law,

5. . After hearing both sides to protect the inter
of the applicant and as an interim measﬁre we' direct th

. |
fespondents to keep one post vacant_ in the category of

the Superintendent of Central Excise until the said

W



- e 3 * 8

representations of the applicant are decided, Application

is disposed of accordiggly at the Admission stage itself

" with the said directions and interim relief,

S

Furnish a copy of the order to Mr.NMarsing Rao,

Advocate for the applicant by 27,1.,1992,

Copy to:= -,

1.
2.

3.

4.
5.
5.

Rsm/ -

sd

q&&&¥:2$53§5h\Qp/

B S

j o .
(T,CHANDRASEKHAR REDDY) i
Menber (J)

Dated DhLI January, 1992,

(Dictated in the Open court)
210

Dy. Registrar(Judl.)

The Collectcr of Customs & Central Excise, Basheerbagh, Hyc
Shri. C.Naganath, Inspector of Central Excise, Central
Excise Division No.3, Christian Literature Society

Building, Nampally, Station road, Hyd-bad,

Shri. T.Chakfgdhar Rao, Inspector of Central Excise,

Cantral Excise Division No.5, Christian Literature Societyms
Building, Nampally, Station road, Hydbad.

Ona copy to “hri, N.Narsing Rao advocate, C.A.T. Hydbad.

One copy to Shri. N,R.Devraj, Addl. CGSC, C.A.T. Hyd-bad,
One spare CopY.






